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SHRI BAL RAJ MADHOK: When 
certain posts and constituencies were re-
served for Scheduled Castes and Scheduled 
Tribes tbe idea was tbat those sections of 
the society which are backward sbould be 
given some concessIons and facilities to 
come up. Now, those of them who are 
advanced, wbo are converted to Christie-
nily and who have got inlo better positions, 
they are trying to get advantaae of the 
benefits or facilities that were meant for 

people wbo are really backward. Whelher 
this is arising out of the main question or 
not, I want the opinion of the Law 
Minislry whether by allowing the people 
who are converted or are Anglo-Indians or 
who are advanced, 10 take advantage of 
the special facilities which are meant for 
the Scheduled Caste and Scheduled Tribes 
they are not going against the spirit of 
the law for reservation and, if so, whether 
they will try to prevent it in future. 

SHRI M. YUNUS SALEEM: This 
matter will receive due consideration or the 
Government. 
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MR. SPEAKER: The Question Hour 
is over. I am more than convinced that 
tomorrow the House must adjurned . 

SHORT NOTICE QUESTION 

Delbi Higb Court Bar Room 

+ 
SNQ.34. SHRI KANWAR LAL 

GUPTA: 
SHRI JYOTIRMOY BASU : 
SHRIA. SREEDHARAN: 

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state: 

(a) wlhether it is a fact that the Delhi 
High Court Bar Room is housed in a 
dangerous building; 

(b) whether it is also a fact that a part 
of tbe ceiling ren on the 1st May; 1968; 
and 

(c) if so, tbe steps which Government 
propose to take in tbis r.aard? 



VAISAKHA 19, 1890 (SAKAj Written AnswefJ 

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH 
RAO): (a) No, Sir. 

(b) Yes, Sir. At about 4.30 P.M. on the 
1st May, 1968, about 6 square fret of ceil-
ing plaster of 3" thickness fell in the Bar 
Room. 

(c) The Delhi High Court has been 
allotted temporary accommodation in the 
Patiala House, pending repairs to the 
Travancore House. 
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SHRI JAGANATH RAO': Sir, the 
ceiling did not come down. It is only the 
pluter. Further the CPWD engineers did 
not say that the building i. dangerous. 
They only said that some repairs have to 
be done-remove the plaster and re·plaster 
it. There was no delay. When the 
question came up in March 1 had a meet-
ing with the Chief Justice of the High 
Court and we were thinking of shifting it 
temporarily to some other suitable building. 
Naturally, it took some time and, by the 
time we took a decision, another plaster 
fell down. Therefore, immediately I had 
to consult the other departments of 
the Government and we put Patiala House 
at the disposal of the High Court. 
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SHRI JAGANATH RAO: The new 
bigh court building for Delbi will come up 
ill Pb~wandas Road,. Tbo p~lllj AQ' 

mininstration is in cbarge of it. We bave 
written to them and reminded them for the 
estimates of the new building. Since tbey 
have to prepare tbe estimates, we are ask-
ing them to do it. The construction will 
be done by the Delhi Adminstration. The 
approximate cost is Rs. 68 lakhs. 

SHRI VIKRAM CHAND MAHAJAN I 
Since there is a lot of arrears of cases pend-
ing in the Delhi High Court ... 

MR. SPEAKER: The main queslioQ 
is about the huilding for the High Court. 

SHRI VIKRAM CHAND MAHAJAN I 
want to know whether a dilapidated 

building was deliberately given to get rid 
of the lawyers arrears and the litigants by 
one stroke. 

WRITTEN ANSWERS TO QUESTIONS 

Cultivation or Laud lu Narmada Basin 

·1741. SHRI NITIRAJ SINGH 
CHAUDHARY: 

SHRI Y. S. KUSHWAH : 
SHRI NATHU RAM 

AHIRWAR: 
Will the Minister of FOOD AND 

AGRICULTURE be pleased to state: 
(a) the acreage of land under cultiva-

tion in Narmada basin in Madhya Pradesh; 
ib) the percentage increase in the 

sown areas in the Narmada basin in 
Madhya Pradesh during the last 15 years; 
and 

(c) the average percentage of increaso 
in sown area during the last 15 years for 
ths entire country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI 
ANNASAHIB SHINDE): (a) According 
to the information supplied by the Govern-
ment of Madhya Pradesh to the Khosla 
Committee, the cultivated. area in Narmada 
basin in Madhya Pradesh was 822 million 
acres: 

(b) basin-wise break-up of yearly $I)WlI 
!!'!IIl Is nol aVlljl!lbl, ; III~ . 




